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President 

Secretary 

AVenue 

n K Pandey 

Treasurer 

Vice President 

Asst. Secretary 

Executive Members 

16* AVENUE GAUR CITY 2 APARTMENT oWNERS ASSOCIATION 

Address: RWA Room, 16 Avenue, Gaur City 2, Greater Noida - 201 009, 

U.P, Registration No. GBNIO5704/2019-2020 
Email!. aoagc16_2019@googiegroups com 

To. 

The Chief Executive Officer/ Competent Authority under UP 

Apartment Act, 2010 
Greater Noida Industrial Development Authority 

Plot No. 01, Knowledge Park 4, Greater Noida 

Subject: Objection against the publie notice dated 30.06.2024 published 

by the Greater Noida Industrial Development Authority for installation of 

STP in the group housing 16" Avenue, Gaur City 2, Sector 16C, Greater 

Noida West, Gautam Buddh Nagar. 

Ref: 

Sir 

1. Original Application No. 100/2024 before Hon'ble NGT-PB. 

2. 

Date: 20.08.2024 

Letter to the Gaur sons dated 10.06.2024 

3. Publie Notice dated 30.06.2024 

0ssues: 

The applicant in the present application/representation is the Apartment 

OWners Association of residential group housing 16" A venue, Gaur City 2 

situated at Sector I6C,Greater Noida West. Gautam Buddh Nagar represented 

by the Secretary Mr. Amit Kumar Pandey, 16" Avenue GC-2 AOA (tbe 

Association'). The Association by way of the present representation requests 

the attention of Greater Noida Industrial Development Authority through its 

Chicf Executive Oicer' ("the Authority') towards the below mentioned 

That, the group housing 16" Avenue, Gaur City 2' situated at Sector l6C, 

Greater Noida West which has 2080 apart1ment units in it, has been de-eloped 

by M/s Gaursons Promoters Pvt. Ltd. having its registered office address at F 

101, I Floor, Plot No. 2/3, Ashish Commercial Conple.. LSC, New 

Rajdhani Enclavc. Delhi (the Pronmoter') on a leasehold land allotted to it by 

the Authority. ccupancy Certificate dated 27.I0.2016 was issued to the 

Promoter thereby enabling the Promoter to offer possession of the apartmet 

units to the respective allottces. 
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2. That, the apartment owners after taking possession of their apartment units 
found that the STP installed in the Project is not functioning because of which 

all the sewage generated in the Project is being discharged untreated directly 
into the sewer pipelines installed by the Authority. 

3. That, the Association approached the Hon'ble NGT through OA No. 100 
of 2024 titled 16 Avenue Gaur City 2 Apartment Owners Association Vs 
Greater Noida Industrial Development Authority & OR's. wherein the 
Hon'ble Tribunal vide order dated 22.01.2024 constituted a joint committee 

comprising of representative of Member Secretary, CPCB and the Member 
Secretary, UPPCB. Hon'ble Tribunal further directed for joint inspection to 
ascertain factual position on the spot and for taking remedial action. 

4. That, the inspection was carried out and the joint inspection report dated 
19.03.2024 was filed before Hon'ble Tribunal. The report reveals that the STP 

installed in the group housing in under capacity and recommended for 

installation of STP of additional 575 KLD. 

5. It is humbly submitted that promoter is not installing the additional STP of 
575 KLD rather it is blaming the Association to get away with the liability. 

Further, it is forcing the Association to allow for installation of STP in the 
basement which is in violation of the sanctioned maps and layouts. 

6 That, it is also pertinent to mention here that the promoter has unilaterally 
chosen a place to install the STP, again in violation of sanctioned maps and 

when the Association vide its objection lettcr dated 10.06.2024 informed the 

promoter that it cannot unilaterally decide where the STP would be installed 

and this exercise must be done by the Authority in accordance with the 

7. That, after the objection letter by Association, the promoter got a public 

notice issued by the Authority inviting objection to the installation of STP at 

the proposed area. It is specifically submitted that neither any letter was 

received by the Association nor any consent was sought from the apartment 

owners. A public notice was published without any intimation to the actual 

sanctioned maps and layout plans of the group housing. 
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stakcholders This pubiik nake daed 8 0% 2024 came into the knowledge of 
the Association onty after the neeer ied its reply before the Hon'bic NGT 
in 0.A No 100 of 2024 

8 woukd nt be out of place to meti here that proxmcier is regularty 
conmuncating with the AsNiation h°vugt nails and letsers bt 0 
etrsation was communicatkoA was seR to oizining coB SEV d furter he 

publication of pubiic ntice by the Authority without coeunicating suh 
request by the promoter to actual apartment owners and the Associetion is 
non-est and not valid 

9 I: is further submitted that the Assxiation and its menbers have strueg 
objection to the proposal of the promoter to instalt the STP betwecn tower J& 
K Any decision regarding installation of STP at any other place than the 
designated space as per the maps, must be taken after the ispection by the 
Authority. 

10 it is also necessary to mention that pre-installed STP of 310 KLD han also 

been installed in SiP which is in violation of sanctioncd maps and layouts and 
stil the Greater Noida Authority has issucd Okeupansy Certificate to the 
promoter which could not have been issued in view of hagrant violations 
noted above Further iltegality in the installation of STP may not be 
perpetuated and it should be instaled at its designated site as per the approved 
sanction maps. 

1. t is therefore most respectfully requested to: 

i Condui site inspeetion of the group housing i6 
Greater Noida West to verify the site as per the Avenuc at Gaur City 

sanctioned maps and layuui pians for the installation of STP. 

i. Levy a penaity om the promoter M's Caursons 
Promoters Pvt ltd. sd ntiate prosecution against its directors for 
obtaining kcupaney Cernitkate ty misicading and misepresenting the 
Greater Noida Authority: 
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ii. Levy a penaity on the promoter M/s Gaursons 

Promoters Pvt. Ltd. and initiate prosecution against its directors for 

obtaining Occupancy Certificate by misleading and misrepresenting the 

Greater Noida Authority; 

iii. Pass such other orders as the Authority may deem 

fit in the facts and circunstances. 

For 
16TH 

AVENUE 
GAUR 

CITY-2 
AOA 

For 16TH AVENUE GAVRSITY-2 AOA 

I6lh 

Amit Kumar Pandey 
Secretary 

Secretary 

Avenue Gaur City2 Apartment Owners' Association 

RWA Room, 16" Avenue, Gaur City 2, Greater Noida 

Gautam Buddh Nagar 
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